
FIR NO. 78/15
P.S. S.P. Badli. 

27.06.2020
Statement  of  process  server  ASI  Desh  Pal  No.  735/OND,
Outer North District, Delhi.   
ON S.A.:

On 10.02.2020 I  was  posted  at  PS  Samai  Pur

Badli. On that day, On that day, I was assigned the process

U/s 82Cr.P.C. against the accused Rakesh S/o Bhagirath R/o

J-349,  Khadda  Colony,  Swaroop  Nagar,  Delhi,  which  is

Ex.CW1/A. Second address of the accused is Village Kannojar

Ghat,  PS Simari,  District  Darbhanga Bihar.  Third  address  is

Village Bharja, PS Chakmaheshi, District Samstipur Bihar. 

I  reached  at  the  above  said  address  on

10.02.2020.  The  accused  was  not  found  residing  at  the

above said address. I also reached at the second address of

the accused but it  was found wrong. Thereafter, I  came to

know about the third address of the accused where the uncle

of accused was met namely Lakhan Rai. He told me that the

accused Rakesh is the son of his brother who left the village

before 20-25 years somewhere in Delhi and he did not know

the address of accused. He also told that there is no property

of accused in the village. I recorded the statement of the uncle



of accused,  which is Ex.CW1/B.  The process U/s 82Cr.P.C.

was read over the general public in the said area. Copy of the

said process was pasted at the above said address and one

another copy was also pasted at the notice board of Rohini

Court Complex. My detailed report in this regard is Ex.CW1/C

which bears my signature at point A. 

RO&AC

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020



FIR NO. 01119/20
P.S. Samai Pur Badli

27.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Deepak Yadav, Ld. Counsel for accused, through 
video conferencing.

This is an application for releasing of vehicle No.  DL-
8SBY-2869 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.



 The production of  the vehicle  should not  be insisted
upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of the Hon'ble  Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-8SBY-
2869 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020
(sw)



FIR NO.  OTN-SPB-000346
P.S. Samai Pur Badli

27.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Mukesh Kumar, Ld. Counsel for accused, through
video conferencing.

Reply  filed  by  the IO through Email.   Same is  taken  on

record.

The present application for  release of  mobile phone
make VIVO S1 A1 Tripple Camera, on superdari has been filed by
the applicant. 

It  is  submitted  that  there  is  no  objection  for  the
release of the said mobile to its owner. 

Heard.
In  these  circumstances  the  aforesaid  mobile  be

released to the applicant subject to the following conditions:
1.  Mobile  in question be released to its registered/ Rightful

owner only subject to furnishing of indemnity bond to the
value of article which is to be ascertained by the certified
valuer,  to the satisfaction of the concerned SHO/IO.

2. IO shall  prepare  detailed  panchnama also  mentioning  the



colour, appearance.
3. IO shall  take  the  colour  photographs  of  the  said Mobile

from different angles.
4. The photographs should be attested and counter signed by

the complainant, accused and the applicant;
5. IO shall get the mobile value from a proper valuer and shall

take a valuation report in this regard from the valuer;

Copy of this order be given dasti to the applicant. 
Copy of this order be also sent to SHO concerned for

compliance. Above mentioned documents be filed along with the
final report. The applicant can dispose of the goods after release.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020
(sw)



FIR NO.  235/2015
P.S. Samai Pur Badli

27.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  R.S.  Yadav,  Ld.  Counsel  for  accused,  through  
video conferencing.

Ld.  counsel  for  applicant submits  that  the  driving

license  is  required  for  the  purpose  of  renewal.  In  such

circumstances,  the  present  application  is  allowed.  The  original

driving license be released to the applicant subject to furnishing of

superdginama for a sum of Rs. 3,000/- with an undertaking that he

shall re-deposit the DL after renewal in the court.     

Application is, accordingly disposed of. 

At request,  copy of the order be given dasti  to the

applicant. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020
(sw)



FIR No. 78/15
PS Samai Pur Badli

27.06.2020

In Court through video conferencing.  

 In  view of the direction issued to curb imminent
threat of pandemic covid-19. 

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
                                      
Accused Rakesh S/o Bhagirath absent.
Process server ASI Desh Pal Singh in person. 

His separate statement as CW1 qua proceedings

U/s 82 Cr.P.C against the accused Rakesh S/o Bhagirath has

been recorded. 

In view of  the statement of  process server,  the

accused Rakesh S/o Bhagirath is declared PO. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020



FIR NO. 146/20
P.S. Jahangir Puri
State vs. Asif 

27.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Rahul Kumar Verma,  Ld. Counsel for accused, 
through video conferencing.

This is bail application of accused Asif.
It is submitted by Ld. LAC for accused that accused is in JC

since  09.06.2020.  Accused  falls  into  the  category  carved  out  by
Hon'ble High Court of Delhi to decongest the prisons in wake of Covid-
19 pandemic. 

Heard. Report of Jail Superintendent perused.
In light of the directions of Hon'ble High Court of Delhi,

accused Asif is admitted to interim bail of 45 days on furnishing personal
bond in the sum of Rs. 5000/- to the satisfaction of the concerned Jail
Superintendent.

Copy of order be given dasti to Ld. Counsel for accused
and Jail Superintendent through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020



FIR NO. 10376/20
P.S. Mahendera Park
State vs. Gaurav

27.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Rahul Kumar Verma,  Ld. Counsel for accused, 
through video conferencing.

This is bail application of accused Asif.
It is submitted by Ld. LAC for accused that accused is in JC

since  10.06.2020.  Accused  falls  into  the  category  carved  out  by
Hon'ble High Court of Delhi to decongest the prisons in wake of Covid-
19 pandemic. 

Heard. Report of Jail Superintendent perused.
In light of the directions of Hon'ble High Court of Delhi,

accused  Gaurav  is  admitted  to  interim bail  of  45 days  on  furnishing
personal  bond  in  the  sum  of  Rs.  5000/-  to  the  satisfaction  of  the
concerned Jail Superintendent.

Copy of order be given dasti to Ld. Counsel for accused
and Jail Superintendent through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020



FIR NO. 497/2020
P.S. Model Town
State vs. Amit @ Angrej @ Asos 

27.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Rahul Kumar Verma,  Ld. Counsel for accused, 
through video conferencing.

This is interim bail application of accused Asif.
It is submitted by Ld. LAC for accused that accused is in JC

since  09.06.2020.  Accused  falls  into  the  category  carved  out  by
Hon'ble High Court of Delhi to decongest the prisons in wake of Covid-
19 pandemic. 

Heard. Report of Jail Superintendent perused.
In light of the directions of Hon'ble High Court of Delhi,

accused  Amit  @  Angrej  is  admitted  to  interim  bail  of  45  days  on
furnishing personal bond in the sum of Rs. 5000/- to the satisfaction of
the concerned Jail Superintendent.

Copy of order be given dasti to Ld. Counsel for accused
and Jail Superintendent through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020



FIR NO. 257/20
P.S. Samai Pur Badli

27.06.2020

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Fresh charge sheet received. Let it be checked and

registered. 

Put up for consideration on 21.07.2020.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/27.06.2020


